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Shri D. B. Chavan: That is a diff-
ernent question.
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The Veputy Minister in the Minis-
try of Law (Shri D. R. Chavan):

(a) The requirement to maintain an
account of election expenses from
day to dav and to lodge a copy of
the account with the appropriate
eiection officer within he prescribed
period has been in he Elecion Law

from the ©beginning. No special

difficulty in this respect has been
brought to the notice of Govern-
ment

(b) Does not arise,
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g8hri D. B, Chavan: No, Sir.

oft firfer frwt :  wor wewT WY
@ FX TR AT W) I g awy §
53 fozt afay vy & fag s
e ?
Shri D. R. Chavan: It is not correct
to say that the candidates contesting
in the election would be instigated
to lodge false returns,
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Mr. Speaker: They will have to
devise ways and means to stop it.
Now you know i1t and they also know
;t that the expenses go beyond that
mat

Shri Kanwarlal Gupta: He 1s deny-
ing it.

Shri 8. K Sumbandban: Since
everybody knowg that the election
expenses are muth more than the
limit prescribed, why should we allow
this false thing and mockery which
is to vontinue? Why not Govern-
ment realise the Dosition and come
out t0 do away With the submimsion
of the return of election expenses?





